Hﬂn' D, hgrawal J.m..
Hon* A.B, Gorthi, A.M,

This applicatlion under section 19  6f the
Administrative Tribunals' Act, 1985, is directed
acainst an order dated 18-8-1988 as contained in 'ﬁ
Anne yure-% to the claim petition whereby notice _é
was served on the applicant proposing the terminatidn

£

of his service w.e.f, 18-5-8&6. The applicant rushed

to the Tribunsl and obtsined stay order on 16-9-88

to the effect that he shall continue in service,
Therefore, he is continuing in service. The

allegation on behalf of the applicant is that he

e is in service in Railway Administrstion since 23-11-998
:hﬂ.?fl;: el ,J . - ki < * -
P - 1984. The basis on which the impugned order contalinSdas
| T in Annexure-9 (supra) was passed is thst the

applicant was not found in possession of & properly

it < printed service card. The materisl question,

AT | : however, is whether the entries contained in the

In case the

service card are or are not correct.

entries are found to be incorrect, an Oppurtunity._§%

has

the order of termination by way of Eynldhmﬂnt.
Ui sided

It is ﬁattlad position thatl an urderL;




_Rulas. 1968, as warraniad by rul&a and thezaaftn: £

inflict the punishment of termination of sexwmnhé-r”“

2% in view of the above, we hereby quéezh the ﬂ;97

impugned naticeLnn 18-8=-1988, threatening to terminéﬁﬁ'
the services of the applicant, However, the cnwpetcht
suthority will be at liberty to initiete disciplinary
proceeding against the applicaent as observed above in

the body of the judgment., Parties shall bear their

Own clsts, f

_j\FM—J’::‘K 2, é.qu
ME MPRHET MEMBER (J)
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Fe _hl“ULA'_'}' 6, l;;la

Allahabad,




